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RESUME OF WORK DONE BY LOK SABHA DURING THE FOURTEENTH 
SESSION OF SBVENTH LOK SABHA-FEBRUARY - MAY, 1984 

I. DURATION OF SESSION 

Oate of commencement 

Date or adjournment sine tlte 

Date of prorogation 

Number "f days of sittings ... 
Number or hours of sittings 

23rd February, 1984 

9th May, 1984 

12th May, 1984 

52 

376 hours and 55 
minutes 
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SUMMARY 

1. Bills pending at the end of the last session 22 

2. Bills introduced 31 

3. Bills opposed at introduction stage 2 

4. Bills passed by Rajya Sabha and laid on the Table 6 

S. Bills passed by Rajya Sabha and returned by 
Lok Sabha with amendments 

6. Bills returned by Rajya Sabha with amendments 
and laid on the Table 

, 
7. Bills passed 43 

8. Bills Negath'ed Nil 

9. Bills withdrawn Nil 

10. Bills part discussed Nil 

ll. Motions for adjournment of debate on Bills 
adopted Nil 

12, Bills referred to Select Committee Nil 

13. Bills referred to Joint Committee Nil 

14. Bills reported by Select Committee Nil 

IS. Bills reported by Joint Committee 1@ 

16. Bills orilinatinl in and referred to Joint 
Committee by Rajya Sabha in respect of 
which Motion for concurrence was adopted 
by Lok Sabha Nill 

17. Bills peDdiD8 at the end of the session 
vide Para No. 2828 of Lok Sabha 
Bulletin.Part n. dated 19 May, 1984 17 

@ Report of the Joint Committee laid on tho Table. 
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7. LEA VE OF ABSENCE 

- ------_._----
SI. No. Name of Members 

1. Shri Qazi Saleem 

2. Shri D. Pattuswamy 

3. Shri L. S. Tur 

4. Shri Ananda Gopal 
Mukhopadhyay 

S. Shri K. B. Choudhari 

6, Shri p. V. G, Raju 

Period for which 
leave granted 

23.2.84 to 
6.4.84 

22.12.83, 
23.2.84 to 
17.4.84 

21.12.83 and 
22.12.83 and 
23.2.84 to 
19.4.84 

2.3.84 to 
21.4,84 

J.3.84 to 
27.4.84 

J8.4.84 to ) 4.5.84 

Date when 10ave 
granted 

9-5-1984 
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II. PAPERS LAID ON THE TABLB 

(i) By Gowrameat 1299 

(it) By Private MembcR NIL 

12. PERSONAL EXPLANATION UNDER RULB 357 

Subject Name of Member Date Time 
who made the takCll 
perlonal expla-
Dation 

-------
H. M. 

Certain remarks about Sbri Atal Bibari 6.3.1984 0 04 
him made by Shri Ari( VlijplU'CC 
Mohd. Khan in the 
House 00 1st March. 
1984. 

13. PETITION 

PcscDted by Member One 
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J6. QUESTIONS 

Ii] Starred 

Num" "f QuestioDJ put dQWn iD Question LiM. 

for Oral Answers 

Number of QUCltiODS orally answered 

(#i) U",ttlrud 

Number of Questions for wbich Written Ans"fIr'! 

were laid includinl those put down for Oral Answer. 

but Dot reached for Oral Answers 

(iii) Shorl NOlie. 

Number of Questions put down in Shon Notice 

Question Lists 

Number at' Short Notice Questions orally 

answered 

~ 

276 

NIL 

NIL 

"Inclades 33 Starred Questions pOstponed/transferred from one Ministry to 

another. 

··lncludes 181 Unstarrcd Questions postponed/withdrawn/transferred from oot 

Jdinistry to another. 
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(iii) ~ Uader Rule 377 

SI.No. Subject Name of the Minister Date Time 
Member who who made taken 
raised the the statc-
malter ment in 

response 
thereto 

2 3 4 S 6 

--_ .. 

H M 

I. Need for central financial Shri Abdul 

1 assistance to complete Rashid Kabuli 
hydro. electric projects in 

I 
J & K State. 

I 2 Need to ensure early im· Shri Arjun 
plementation of Daitari Sethi 

I Stefl Project in Orissa. 

3. Unsatisfactory working Shri Dheekha· 
of DESU. bhai 

4. Financial help to Rajas- Shri Virdhi 
than Government for Chander i 

repairs of roads damaged Jain r 27.2.1984 0 16 

due 10 military exercises. 
I 
1 

!i. Need to restore the earlier Shri D.O. 
admission policy in Singh 
J.N.U. 

6. Stagnation in promotion Shri Rasa I 
avenues of engineers in Behari I 
Dokaro Steel Plant. Bebra I 

7. Increasing number of Shri Ram 

1 
accidents at Gandhi Setu, Vilas Paswan 
Patna. 

I 
8. l2-point charter of de- Shri Ananda 

J 
mands made by the Pathak 
people of backward dis-
trict of North Bengal. 
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2 3 4 5 6 

H. M. 

9. Need to fill the support Shri Manl 1 
I 

price of wheat at Rs. Ram Baarl I 
204/-per quintal. I 

I 
10. Need to increase the Shrimati Ja- I 

shipment capacity of yanti Patnaik I 
Paradip Port. I 

I 

11. Need to provide relief Shri Hari. I 
measures to farmers kesh Ba ladur I 
whose crops were aifcc. I ted by recent hailstorms. 

12. Need to provide Doordar. Prof Nirmala I 
shan facilities in Chitlar. Kumari I 
garb district of Rajas- Shaktawat I 
than. 

I 
I 
I 

13. Need to prolect the poor Shri Chinla· I 

workers from exploitation mani Paniarahi 
by working in subhuman 
conditions in SUI at Teil-
tile Industry (Oujarat). 

14. Need for early opening Shri Ultam. 
, 

of a separate postal divi. rao Patil l sion for Yeotmal district 
of Maharashtra. 18.2.1984 0 .1 

J5. Need for finan6:ial S~ is- Shri Paula 
tance to Andhra Pradesh Pcnchalaiah 
f.,r ~  measures in 
tlood affected areas of 
JoIeIJore and Chi It oor 
districts. 

J6. Dissatisfaction among Shri Rama" 
employees of Defence vatar Shastri 
Accounts Office at Patna 

J7. N«:d (or steps to' im· Shri Baburan 
prove the work ins of Paran.iPe 

, 
Madhya Prddesh Electric I 
lostrument Limited (Ma I 
dbya Pradesh Vidyut f Yantra Limited). , 
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3 4 S 6 
2 

H. M. 

18 Need tor financial assis- Shri S.TK I 
tance to Tamilnadu 10 Jaleleayan I 
rehabilitate flood attcded I 

people. J 

19. Need tor steps 10 make Shri Bishnu 1 
Gauhati airport opera- Prasad I 
tional during night also. I 

I 
20. Need to sUl'ply more ~  Sraja I 

imported edible oil to Mohan I , 
Orissa and distribution Mohanty 

I 
of 'dal' through public I 
distribution system. I 

I 
21. Need to lirt ban on Prof. N.O. I 

cotton exporl s. Ranga I 
I 

22. Need to open a recruit- Shri Harish I 
ment office of armed Rawat I 
forces in Pithoragarh dis-

~ tricl of Uttar PradeSh. 1.3.1984 0 08 
I 

23. Need to postpone recovery Shri Salya- I 
of revenue aud render narayan I assisnance to opium gro- Jatiya 

wers on account of I 
damage to opium crop 

due to cold wave in 

Madhya Pradesh and 
Rajasthan. 

24. Delay in setting lip of Shri Bapu-
! 

proposed alumInium pro- saheb I jec! 81 Ratnagiri. Parulekar I 
I 

25. Need to chan"e the site Shri Ra,"'eed 

J 
of ~  of Bridge Masood 
over Yamuna near Luck-
Douti. 

26. Need for an allernative Prof. Saif- 1 
national highway to con· ud-Din Soz I 
necl Sri nagar with rest I • 
of the country. I 
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2 J 4 5 6 

H. M. 

36. Need for providing cheap Shri Abdul 

accommodation and me· Rashid Kabuli 

dical facil it ies to Kash· 

miri labour migrating to 

other States for work. 

37. Need for steps to control Prof. p.J. 

root (Wilt) ~  in Kurien 

Coconut crop. 

38. Need to stop import of Shri George 
rubber in view of suffi. Joseph Mun. 

cient production in the dackal 

country. 

39. Difficulties being faced Shri E.K. 
by timber trade in Imbichibava 
Kallai. r 5.3.1984 0 Jl 

I 
40. Need to stop recoveries Dr. Vasant 

I in certain districts of Kumar 
Madhya Pradesh in view Pandil 
of destruction of crops 

, , 
and 10 render finllncial I 
ass/stance 10 alfrcte i I 
farmers. J 

41. Steps for the conlrol of Shri Chinta· ) 

leprosy in Deihl. maDi Jena I 
I 

42. Need to ensure a fair Smt.Oeeta , 
minimum price to pot to Mukherjee 

, 
growers for their prod Ice I 

and its procurement by I 
Government agencies. 

43. Rat menace in Delhi. Shrl KaTlal 
Nath 

44. Need to OpeD a Central Shri Zainul 
School at Ohazipur Basher 
(Uttar Pradesh). 
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2 3 4 5 6 

H· M. 

45. Need to re-organise the Shri Era 
trade unions in Indian Anbaruu 

I 
Railways. I 

I 
46. Need for industrialisalion Dr. A.U. 

I of Jaunpur ( Unar Pra- Azmi 
desh) to remove its 

I back wardness and unem-
ployment. J 

I 
47. Need to provide doordar- Shri Baburao I 

I 

shan facilities in Sahdol Paranjpe 
district of Madya Pra-
desh. 

48. Termination of ~  Shri Basudeb 
by Indian Iroll and Steel hcharya 

I Company entered into 
with Damodar Cement 
Company for the pur-

r 

~ 0 15 
chase of slag produced 
by the latter. 

49. Need to establish a Ther- Sbri Bapu 
mal Power Station at saheb I 
Valope or DabhQl, Rat- Parulekar I 
nagiri (Mah arasblra). 

I SO. Need for better service Shri Harikesh 
conditions for certain Babadur 

/ categories of employees 
in Post Offices. J 

51. Boycott of clI8minations Sbri Chandra 1 by college and school Pal Shailani 
teachers of Uttar Pra-
desh. 

'2. Need to amend Drugl Sbri Harish 
Act to ban the drulS Rawat 
containing alcohol. 

S3. Need for takeover of Shri Suoil 
BuckiD.ham aDd CaraDa_ Maltra 
tic Mills, 
Government. 

Madras by 
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2 3 4 5 6 

H. M. 

54. Need to provide hous- Dr. V. 
ing racilities to certain Kuland.livelu 
Tamil ramilies settled in 
R. K. Puram, New Delhi 
for more than teu years. 

55. Financial assistanoc for Prof. Narain 
the construction of cer- Chand 
lain bridges in Himachal Parashar 
Pradesb. 

56. Need to take immediate Sml. Jayanti I 
I protective measures Patnaill: I against exploitation of 

contract labourers from I 
Orissa. I 

57. Need 10 lake steps for Shri B. D. I 

r 
7.3.1984 0 14 improvement in the edu- Sirgh 

cation system. 

58. Need 10 take steps to Prof. Ajil 
tackle the elttremist acti- Kumar Mehta I 
vi tics in North·Frontier I 
States. I 

I 59. Need to open agri- Shri Ram an I culture college at Sita- Lal Rahi 
pur. 

I 
I 

60. Need to issue a comme- Shri Ram- I 
morative stamp in avatar Shastri I memory or Shri Chandra 1 Shekhar Azad. J 

61. Adulteration of petrol in Shri V. S. 

1 
Kerala. Vijaya-

raghavan 

62. Need for purchase of Shri I 
cotton in Oujarat by Amarsinb I CoUon Corporation of Rathawa 
India. I 



~  

2 3 4 , 6 

H. M. 

63. Need let withdraw evic. Shri Harihar 
tion notices served on Soren 
tribal people living 
around root hitls of 
SimiJi Pal rorest in 
Mayurbhaoj District. 

64. Need to instal atomic Prof. Nirmala 
power plants at Ravat- Kumari 
bhata. RajasthaD. Shattawat [ 

I 
65. Need to harness the Prof. Sail·lld. 

, 
I dcyelopment potential of DiD Soz I 

J &: K Slate. I 

66. Need to provide more tele· Sbrj I 
pboDe facilities in certaiD Satyanarayan I 

t areas of Madhya Pra- Jatiya r 
desb. 

~ 
8.3.1984 0 13 

67. Need to shift the present Shri Sushil 
f 
r telegraph o8ice I' Bur- Bha ttacharya , 

dwan and to OpeD some I 

more telearaph ofticel I 
'here. 

, , 
68. Need to lay dOWD Dorms Dr. A 

and guidelines for the Kalalli4hi 
distubution cf Joans by 
banb under maa IoaD-
iag &Cbeme. 

69. Need for ~  to pro Shri Virdlli 
Yide drink in. water in Chaacler Jai. 
Barmer, Jaiselmer and , 
Jodhpur districts. J 

70. Closure of 'f'lItile mills Shri 
... 
I 

in Gujarat resulting in Mlllanbhai i 
unemployment rl{ work- Barot I 
era. 

71. Crisis in paper industry Shri 
due 10 recession and Chifllam."i 
iocre8!ed ellcise duty. Panigr.hi 

. , 
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1 3 4 5 6 

H. M. 

72 Steps for quick disposal Sbri Moot I of pendini easel in Chand Daaa 
Courts I 

1 73. Need to set up Hydro- Shri 
logical Observation and l..a.ksbmen I Flood Forecastinc Cir- Mallick 
de OOice at Bhubaaesb- j 
war, I 

I 
74. ~  for revision of Shri Mani 4 

exci!le duty on raw mate- Ram Bagri I 
rial and on inished 

, 
goods to promote corle 4 

)- 123.1984 " IS 
industry. 

" 

I 

75 Need for inquiry into Shri Harish 
alleged inqularities in Kumar 
Rohelkhaad University. Gana_r 

76. Postponement of dates Sbri Atal 
already fixed for the Bibari 
Conference 0( Urban V.ypayee 
Cooperative Banks and 
Co ·operatJve Societies. 

77. Steps for minimisinl Shri ArjuD 
the suffering of farmers SetlU I affected by Rengali 
Multipurpose Dam pro-

J ject in Kbaira C D. 
Block (BaSasore District). 

78. Blurring of T. V. pro· Shri Chandra 1 
aramme in Lucknow Pal ShailaDi 

I after commissioDiDI cl 
new transmission statioa. 

79. Non . implementation of Shri Somnatb I luidelincs issued by the Chatterjee 

Bureau of Pubiic Enter-
prises to bia units to 

I 

make their purchases 
from small scale units. -_ .. _-_.-. .. -.----
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~ ---------. 
J :z 3  4 , 6 

H. M. 

80. Need for early clearance Shri p. K. , 
of resettlement scheme Kodiyan I 
for peasants living in I 

Ayacut area of Kallada I 
dam in Kerala. I , 

81. Need to open cardiac Shri B. D. I 
centre at Motilal Nehru Sinllh I 
Medical Coli cae. Allaha-

r 
13.3.19114 0 13 

bad. 

82. Need for adequate tinon- Dr. Karan I 
cial provisions for the Sin&h I completion of Bhadar-

C ~  road bel. 

l 
ween Jammu & Kashmir 
and Himachal Pradesh. 

83. Need for effective steps Shri Chinta-

to control floods. mani Jena 

84. Need for perspective Shri I 
planning for transport Bheekhabhai I 
system in Delhi. I 

I 

85. Need for rehabilitation of Shri Zainal i 
I 

refugees from Bangladesh Abedin 1 
who are livin& on pave- I 
menl near Jaiaelmer I 
House, New Delhi for I 

many years. I 
86. Nred for mOTC' allocation Prof. P. J. ~ 14.3.1984 0 10 

of.rice to Kerala. Kurien 
I 

~  . Need for change in edu- Shri Vilas I cation policy. Muttemwar 
I 

88. Need to release more Shri Krishna 
water in canals for irri- Kumar Goyal 
ptiong the drying crops 
in Kota and Boondi' 
districts of Rajasthan. 

89. Need to amend the Forest Shri Harish j Act, 1980. Rawat 
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2 3 4 S 6 

H. M. 

90. Need to construct a heli- Shri Kishan 1 pad near Simla. Datt 
Sultaopuri I 

t 

91. Need to take steps to pre- Shri 
veot 'bees' from 'sake Ramavatar 
wood' disease in Bihar. Shastri 

I 
92. Steps to improve the Shrl I economic condition of Harikesh I 

rickshaw pullers. Bahadur I 93. Need for more communi- Shri Zainul 
cation facilities in Ghazi- Basher I pur District and to im- I prove upon the existing I 
ones. I 

I 

r 
19.3.1984 0 13 

94, Harassment of outside Shri Ram 
innocent labourers by Vilas Paswan 
police in collusion with 
anti-social clements at 
Delhi Railway Station. I 

I 
I 

95. Need for early repairs of Shri Rajesh I Jawllhar Bridge at Kumar Singh 
National Highway No. 2 I in Agra. 

96. Steps for providing Smt, I 
Vanaspati (Hydrogenated Madhuri I 
Oil) at fixed price to Singh I 

I consumers. 

J 
97. Need to take effective Prof K. K. 

measures along the Ganga Te\loari 
in Bhojpur (Bihar) to 
prevent soil-erosion. 

98, Need to amend the Shri Rasheed 1 Notary Act. 1956 with a Masood I 
view to increase the I 
Notllry fees. I' 
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2 3 4 !i 6 

H. M. 

99. Net!d to expedite the Shrimati I 
conservation work of layaoti I 
Lord laglnnath Templl: Patoaik I 
at Puri, Orissa. 

J Joo. Difficult ies faced by the Prof. Saif-ud. 
fruit growers of Kashmir Din Soz 

I in sellina their produce 
in Delhi. 

I 
101. Need to consider the Shri Sudhir I demand of National Kumar Giri I Campaign Committee 

for a meeting with I 
Ceotral Trade Unions ~ 20.3.1984 0 13 
to discuss the recomm· I 
endations of both the I 
Seal Committee and the I 
Rath Committet! regar. I 
ding consumer price in- I 

I 

dex numbers. 

102. Need for change ID the Shri 
timings of certain Satyanarayan I 
trains. Jatiya I 

I 
103. Need for incrrase in the Shri Harisb I 

quota of food-grains to Rawat I 
Uttar Pradesh. 

J 
104. Development of Chittor. Prof. NirmaJa 

garb forI a, a touriSI Kumari 
spot. Sbaktawat 

lOS. Need for introduction of Sbri Chinta. I 
a fast train betwt:en lhar. maDI I 
suguda-Titlalarh and Panigrahi I 
Bhubaneswar. 

106. Net!d for opening fair· Shrl Ram 
price shops in Mirzapur Pyare 
diltrict as per prescribed Panika 
yard stick. 

107. Need for new R'lilway Shrl Rua 
division for Western Bebari Bebra 
Orissa. -
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2 3 4 5 6 

H. M. 

108. Scarcity of drinking Shri Narayan I 
water in Midnapur and Chou bey I 

I Kharagpur areas of I 
West Bengal. 

I 109. Central financial assi- Prof. Ajit I 
stance to Bihar for the Kumar Mehta I 
payment of sugarcane I arrears to cane growers. 

I 
1 10. Need for direction to Shri R.L.P. I 

H,E.C., Ranchi to pay Verma I 
I increased wage amount I to Superviser! and 
~ 21-3-1984 0 12 teachers. I 
I 

Ill. Need to grant identical Shri Ajit I 
pay scale to Ferro Kumar Saha 
Printers in all Central 

I 
Government establish-

I ments. 
I 

112. Need for streamlining Shri Xavier 
I 
I 

the workins of Cochin Arakal J Shipyard, 

113. Exploitation of hand- Shri Chandra 

1 
loom weavers in Uttar Pal Shailani 
Pradesh by middlemen. 

114. Unsatisfactory working Shri Chinta-
of telephone exchanges maDi Jena 

I 
and public call offices 
located in the State of 
Orissa. I 

I 
I 

~  Need for installation of Shri Virdhi I high power transmitters Chander Jain 
in Barmer, Jaisalmer. I 

J Jodhpur and Bikaner. 

r 
22-3-198l 0 lJ 

116. Resentment amonl the Shri M.M. 
coal workers for non- Lawrence . 
convening the Bipartite , 
Committee for coal in-
dustry. I 
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H. M. 

125. Need for effective steps Shri K. I 
10 ban the manufacture Lakkappa I 
and sale of harmful drugs. 

I 
126. Grievances of college Shri Eduardo I 23.4.1984 

students of Goa. Faleiro J 

127. Need for construction of Shri Bheekha-

1 small dwelling units by bhai 
HUDCO and other agen- l 

I cies for tribals living I 
in Dungarpur.Ban,wara I districts of Rajasthan. 

I 
I 

128. Steps for the develop· Shri Urna I 
ment of utensil making Kant' Mi5hra I 
industry of Mirzapur. I 

I 

129. Tension in Varanasi Shri Mani 
I 

on I 
Supreme Court judge- Ram Bagri I 
ment rclat ing to shift i ng I 
of two gra ves. I 

I 

130. Failure to deposit the Shri Rasheed l 26.3.1984 0 14 
provident Fund collect- Masood 
ed from the employees 
of Bharat Carpet limit-
ed with the Provident 
Fund Commissioner. 

131. Steps for lifting the lock- Shri Ram 
out in 'Samachar Bha- Vilas Paswan 
rati' and need for probe I 
into its working. 

I 
132. Need for trains Shri Nirmal more I 

between Diamond Har- Sinha 

I 
bour and Sealdah. 

133. Need to introducc one Shri Rasa 
more passengcr train Behari Dehra 
between Rayguda aDd 
Jharsuluda. 
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2 3 4 S 6 

H. M. 

134. Need for provision of Shri Virdhi I 26,3.1984 

adequate funds for time- Chander Jain I 
I 

Iy completion of ca.lai I water schemes in Bar ncr 
aDd Jalore districts of J Rajasthan. 

135. Need for provid'Dg Shri Partap 1 
more funds to bank in BhaDU Sharma I 

I 
Madhya Pradesh for dis- I 
tributing loaDS to edu- I 
cated youth and to pro- I vide them traininll. I 

I 
1J6. Need to issue a comme- Dr. Krupa- I 

morative 8tamp. naming sindhu Bhoi I 
of a road and installa- I 

I 
tion of a statue in the I 
Capital in memory of I 

freedom fighter Shri I 
Surendra Sai. during his 

t death centenary. 27·3-1984 0 18 

137. Need to develop the Shri Vijay I 
handloom industrits in Kumar Yadav I 
Dihar. I 

I 
I 

138. Need for stoppage of Dr. Vasant I . Sabarmali Express at Kumar Pandit 
SaranBPur and Ruthlai I in Madhya Pradesil. 

I 
139. Reported decision' to Shri Ajit Bag I 

close down the refrae- I 
tory and cerami; units I 
of Burn Standard Com- I 

I 
pany Ltd.. Raniganj. I r 

140. Need to expedite tire Shri Madhu- I ONG.C. surveys in sudan Vairale 
Akola and Yeotmal dis. I 
tricts for speedy and I 

I 
early industrial develop- I 
menl of Vidarbha regioD. I 
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H. M. 

14t. Need to provide Vayu- Smt. Madhuri 
doot service between Siogh I 
Patna and Puroea I 

( Bihar). I 

I 
142. Need for Centrallegisla- Shri Chitta I 27.3.1984 

tion for abolition or the Baw 
I 
I 

AI dhra Pradesh Legisla- ! 
live: Council as recom- I mended b) Andhra As-

&embly. J 

143. Need fllr relallat ions in Prof. Narain 1 Wild Life Preservation Chand 

Act and New Forest Pa.ashar I 

Act. to help farmers. I 
I 

144. Need for reinforcing Shri Chinta- I 
security arrangements in mani Jena I 
Indian Missions abroad. I 

I 

145. Need for Central assi- Shri V.S. j 

stance to develop Ihe Vijayarashavan I 
small and medium ports I 

I 
in Kerala. I 

I 28-3-1984 0 18 
146. Steps to curb the Bcti- Shri Harish ?-

vities of luggage-lifter Kumar I 
~ at New Delhi Ganawar 

j Railway Station. 

147. Irrevularities by Banks Shr; Ram-
in giving loans to edu- avatar Shastri I eated youth in Bihar. 

148. Need for take over of Dr. A. Kala- I 
I 

Buckingham and Cara- nidhi , 
natic Mills. Madras by I the Government. 

149. Need for take of Shri Sushil 
I 

over I 
Birla Mills, Del hi. Bhattacharya I 

ISO. Need for expansion of Shri Satya-

I A.I.R. and Doordarahan narayan Jatiya 
facilities in Madbya 
Pradesh. I 
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H. M. 
151. Need to establish the Dr. Subra-

proposed Integral Coach maniam 
Factory in MaharaShtra. Swamy 

IS::!. Funds for various hydel Shri Harish 
projects and dams. Rawat 2 .3.1984 

153. Need to provide rigs for Shri Arjun 
tubewells to the Govern- Sethi . 
ment of Orissa to meet I 
the water shortage in the J State. 

~  for dialogue with Shri Abdul 1 Pakistan for ()peniDg Rashid 
Srinagar---Rawalpindi Kabuli I 
Road to strengthen so- I 
cio--economic and cul- I tural relations between 
the two countries. 

155. Steps for reopeninl of Shri N. Dennis 
the Tacftoor coir factory 
at AmmeDdivilai. Kanya-

29.3.1984 0 09 kumari. 

156. Need to simplify the Smt. Bibha I 
procedure of sanctioning Ghosh I 
pension to widows of Goswami I /om"ht"" I 

I , 
1  • Need for re-orientation Dr. V. I 

of Radio and T.V. pro- Kulandaivelu I 
I grammes. • 

158. Need for a common po- Prof. Ajit 
Jicy for all Slates in re- Kumar Mehta 
lard to inter-State sale 
of wheat. J 

J59. Need for Hydro-electric Shri Kishan 

1 projects lor iDduslriali- Datt 
sation of Himachal Sultanpuri 

30.3.1984 0 12 Pradesh. , 
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160. Need for high-level in-
quiry in supply of cook-
ing gas cylinders. 

~  Need to finalise the terms 
and conditions d service 
of employees of Coal 
Mines Labour Welfare 
Organisation before its 
merging with CIL. 

162. Need for sympathetic 
consideration of demands 
of school and college 
teachers of Uttar Pra-
desh. 

163. Need for ensuring safety 
and security of Tamilians 
in Sri Lanka • 

. ~  ~ for stringent mea-
~~~ ~ to stop piracy of 

cassettes. 

165. Need for early imple-
mentation of recommen-
dations of Mandai Com-
mission. 

166. Need for setting up a 
relay centre of T.V. at 
Forhesganj \Purnea) 
Bihar, 

167. Need to construct more 
houses for workers of 
ordnance factories at 
JabaJpur. 

168. Funds for roads in 
Orissa. 
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Shri Chandra 
Pal Shailani 

Shri Ajit 
Kumar Saha 

Shri Harikesh 
Bahadur 

Shri Chitta 
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Shri R.P. 
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Shri Chandra- I 
jit Yadav 

J 
Shri D.L. ) 
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Shri Baburao 
Paranjpe 

Shri Arjun 
Sethi 

4 

I 
! 
I 
I 

5 6 

H. M, 

30-3-1984 
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169. Need to declare people Sbri Mani 
of Vimukta Jati (Tap- Ram Baari 
riwas) as Scheduled 
Tribes. 

170. Non-use of Hindi in Sbri Chandra 
writing names of roads Pal Sailani 
etc. in Hyderabad and 
Secunderabad. 

171. Issue of special postal Shri Ram- I 
I 

stamp to commemorate avatar Shastri I 

the fourteen hundredth I 
Birth Centenary of Haza· I 
rat Imam Hussian. ~ 

I 
2-4.1984 0 19 

172. Production and ~  Shri Ram I 
of films relaling to Vilas Paswan I 
Independence Movement I 
by the Films Division. 

I 
173. Financial assistance to Shri Rajesh I farmers of Rajasthan Pilot 

whose crops were destro- I 
yed due to cold wave. I 

I 

174. Need for more railway Shri Manga\ I 
services for Bijnore and Ram Premi 

I 
I 

construction of over-brid- I gcs in that area. 
I 

17; . Need declare Amra- Smt. Usha 
I 

to I 
vat; as industrially back- Prakasb I 
ward district. Cboudharl I 

176. Need to provide resl- Prof Saif- I dentiat accommodation ud-DiD Soz 
m traders of Kashmir in I 
Delhi. J 

117. Need for surveyiDj the Shri Partap 

1 

villqes in Vidisba DbaDu Sharma 
(M.P.) for solving the 
problem of water scar-
city. 
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J78. Need to discontinue the Shri Bajubon 

practice of holding com- R. Kharlukhi 
petitive examinations for 
Central Services on 
Sundays. 

I 
179. Need for counting the Shri Chinta-

r 
3-4-1984 0 05 

aervice rendered by mani Jena 
Emeraency Commissio-
ned Officers in armed 
forces towards civil pen- I 

lion without refund of I 
gratuity. 

180. Need to open an E.S.I. Shri Ram 
Hospital at Mirzapur. Pyare Panika J 

181. Need te> implement new Sbri Amar- 1 
proarammes for aft'ore- sinh Rathawa I station in Chhota Udai-
pur and CIIher parts of I India. 

182. Need for an inquiry into Shri Rajnath 
the working of Diesel SonJcar Shastri I Engine Factory at 
Varanasi. 5,4.1984 0 20 I 

183. Acute water scarcity in Smt. Geeta I 
Midnapur area resulting Mukherjee 

I in drought conditions. 

I 

J84. Need for representation Shri N.K. I 
of Madhya Pradesh on Sbejwallcar I' 
the Board proposed to I 
be constituted for con- I sidering the places for 
shifting some offices from 
Delhi. I 

185. Need to restore tho site Dr. Karan I 
of Sri Rama Janmasthan Singb I in Ayodhya to Hindu I community. 
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186. Need for immediate 

187. 

188. 

189. 

intervention to solve the 
dispute of federation of 
Medical Represen tati ves' 
Association. 

Need for full exemption 

to small scale units 
manufacturing ~  

chimneys from excise 

duty. 

Need for early construc-
tion of an over-bridge 

at a railway crossing 

in Pilibhit, Utlar Pra-
desh. 

Need to include more 

topics on Oriya culture 
in national programm:: 
and impr<>yement in 
facilities at Cut tack TV_ 
Cenlre. 

190. Need to leI up the 
proposed Electronic 
Switching factory in 
Mabarashtra. 

]91. Need to tone up the 
pace of development in 
Dungarpur Baaswara 
area. 

192, Need for improving 
telephone facilities in 
Ullar Pradesh particu-
larly in hilly areu. 

193. Need for effective mea-
sures to aave paddy crop 
in Puri district of Orissa 
from pest infection. 
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Shri Ajit 
Kumar Saha 

Shri K. 
Lakkappa 

Shri Harish 
Kumar 
Gangwar 

Shrimati 
Jayanti 
Patnaik 

Dr. Subra-
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Shri Harisb 
Rawat 

Sbri Brllja 
Mohan 
Mobanty 

4 5  6 

H. M. 
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I 
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I 

I 
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I 

I 
I 

I 
J 
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]94. Need to provide residen· Shri Era 

tial accommodation to Anbarasu 
migrant Government 

I employees, work.ina in 
I Delhi and other metro. 

I poIitan cities on a prio-
rity basis. I 

I 

Shri R.L.P. 
, 

195. Need to provide coal to 
I \lillagers oC Bihar by Verma I 

opening ~ to I 
save trees from beiDl I 
destroyed. 

I 
196. Rehabilitation of remain. Shri ..\iii I ing refugee families Crom Rag 

I Bangladesh in Jamabed. 
} 6-4-1984 0 16 pur. 

~  10 ban political 
parties based on religion 

Shri B.D. 
Silllh 

or casles. 

198. Mismanaaemenl and em. Sbri Banarsi 
bezzlement of funds in Das 
Devi Temple Jhandewa. 
lan, Delhi. 

I 
199. Need for 'a probe into Sbri A.K. Roy 

, 
I the alleaed callousness of 

I 
railway officials in tack· 
lin, the incidence of 
public demonstrations 
apinlt withdrawal of I 
stoppages of S 1 UP and I , 
52 ON trains at Choube 

I and Cbichaki stations on 
I Eastern Railway. 

I 200. Need to provide reason- Shri Ram Lal 
able prices to the jute Rahi 

J 
,rowers of Uttar Pradesh 
by opening procurement 
centres. 
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201. Need for clearance of Shr/mali 1 
Mahanarli-Chilrotpala ir- Jayanti r 
rigation project. Palnaik I 

I 
I 

202. Crisis in iron ore indus- Shri Lakshman I 
try of Orissa and need to Mallick I take steps to avoid large 
scale retrenchment. I 

203. Need take steps Shri Harish I to to I 
stop the illegal sale of Rawal I intoxicants in hilly areas I 
of Uttar Pradesh. I 

204. Need for improving the Shri Uma I 
I lot of labour engaged Kant Mishra I in carpet weaving in I Bhadoi-MirzdPur. 
I 

20S. Facilities in the railway Shri Baburao 
I 
I 

('olony at New Katni Paranjpe 

~ 0 Junction on Central 9-4-1984 12 
Railway. 

I 
206. Extension 0( measures Shri Nirmal I 

taken by Port Commi5- Sinha 
sioners for Western bank 
of Hooghly river to 
check erosion and to 
save villagers of Kak-
dwip on eastern bank 
of the river (Muri-
ganga ). 

207. Need to solve the prob- Shri Rama-
!em ()f acute water vatar Shastri 
scarcity in Danapur 
Canft. and some areas of 
Patna. 

208. Need to constitute a high Shri Ram 
level committee to look Vilas Paswan 
into complaints and 
,rievances of telephone 
subscribers of Kanpur. 

-- -'3 r- _ .... 
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209. Damage done due to the Shri Bheekha- "1 

sudden release of water bbai I 
in canals fed by Mahi I 

River. I 
I 

210. Need for measures to Shri Harikesb I 
improve the economic Bahadur I condition of weavers. 

211. Delay in establishing Shri Zainul 
Iteel processing plant in Basher 
Ghazipur. 

212. Need for relaxation in Shri Bajubon 
the restrictions imposed R. Kharlukhi 
on the entr y of Bangla-
desh traders to the 
weekly markets held at I various places of Khasi I 
& Jaintia Hills Dis-

~ 
trict. 

213. Need for early sanction Shri Xavier 11-4-1984 0 17 
of the Cardamom Re- Arakal 
plantation Programme I 
by the Government. I 

214. Need for direction to Shri Mani I 
Food Corporation of Ram Bagri I 
India to start immediate I 
purchase of new crop of I 
wheat arriving in the f 
mandis of Punjab, I Haryana and Ultar 
Pradesh. I 

21.5. Need to shift the Rail- Shri Banarsi I 
way crossing gate bet- Das I 

f 
ween Chola and Sikan- I 
derpur Stations to avert 

I accidents. 

216. Need to re·open the Shri Krisbna 
three units of Burn Chandra I 
Standard Company Ltd., Halder I 

I 
a Government of India I 
Undertaking in West J Bengal. 

------
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2)7. Need for CDQuiry into Shri Chandra 11·4-14 

the alleaed irregularities Pal lIbailani ( 
in .ivins loans by banks 
under 20 Point Pro-

aramme. 

218. Failure of Oujarat Shri Virdhi 

1 Oovernment to imple- Chandcr JaiD 

ment tbe provisions of 

qreement between Ouja- I 
rat and Rajasthan 

, 
Government iD 1966 I 

r 
"'Iardins Mahi Bajaj 

f Sapr Dam and Kadana 

Dam and Jleed . for CeD- I 
tral intervention. I 

219. Finaucial help to Hima- Shri Kishan 

cba. Pradesh Government Dan StlttaD-

to remove baclwardness puri r 
of rural areas of tbe I 
State. 

r 

1 %20. Need to provide morel ele- Prof. Narain 

communication facilties Chand ~ 12.4-84 0 IS 
in Himacbal Pradesh and Parullar I 
to improve the present , 
facilities which have been I 
disropted due to cons- I 
truction of lOme pro· f 
jectl. I 

I 
221. Need 10 proyide Ibe Shri RAlshc.cf r 

same facilities as enjoyed Muootl I 
by tbe backward classes 

, 
to MusJim Oajars or 

, 
HaryanB aud Uttar I 
Pradesb anel Hinda 

f Aherias of Tarm ,..iOll 
of Uttar Pradesb, , 

I 
222. Need to reject tile Sbri Chi,ta , 

proposal of Ban,r.1esb Balu 
lor extension of atree- r 
ment on Ibarin, of ! 
Oanp waters. J 

• T ~  
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223. Need for direction to Shri Ram Lal 1 State Governments to Rahi 
carry out anti-mosquito I 
and anti.fties drives to 
protect people from 
diseases. 

224. Need to verify the grant Prof. S.ir.ud-
of pension to some frec- Din Soz 
dom flahter. In J &: K 
State. 

225. Move of the management Shri Sushil 12.4-1984 
of Modi Syntex Ltd .• to Bhattacharya 
close down the mill and 
need for Government's 
Intervention. 

226. Need for efforts to save Shri Partap 
Harappa and Mohan. Bhanu Sharma 
jodaro from destruction 
in cooperation with 
UNESCO. 

227. Need to put a ban on Prof, Ajit I 
the election campaian Kumar Mehta I , 
using messages of Shri 

J Laldenp during elections 
to be held in Mizoram. 

228. Need to take up cons· Shri P. 1 truction of alleast one Namayal 
hydel project in Ladakh I , 
either In Parleacblle or I 
in Leh in the Contral ( Sector. 

229. Searcity of drinking Shri Zainul 

f 
16·6·1984 0 18 

water in Ghazipur Basher 
District or Uttar 
Pradesh. 

230. Scarcity of Vanaspati in Shri Mani J tbe country. Ram Baari 



231. 

232. 

233. 

234. 

235. 

2 

Need to declare Pathna-
mtbitta district oC Kerala 
as industrially backward 
district to enablo ils 
lapid industrialisation. 

Harassment to the public 
caused by the Scooter 
and Taxi Drivers. 

Irregularities in the recruit-
ment in Dena Bank of 
Calcutta region. 

Need to exempt small 
huller rice mills of 
Kerala from the Central 
Government's order for 
modernisation of all rice 
mills oC the country. 

Need to provide loans 
for more irrigation facili-
ties in Sitapur and 
Hardoi. 

236. Need to supply kerMene 
oil to the Slate of Orissa 
immediately. 

237. Need to include tho 
development of Chand-
bali Port of Orissa in 
the 7th Five Year Plan. 

238. Need to expedite the 
doublin8 of railway Iino 
betwoon Khurda and 
Puri. 

239. Need for constructin8 
the new Rallway Station a' 'Bikaner at luch a 
placo where the number 
oC railway crOSlinp 
would be minimum. 
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1 
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I 
I 
I 
I 
I 
I 
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~ 
I 
I 
I 
I 
I 
I 
I 
I 
I 
J 

1 
I 

l 
I 

Shri Virdh. , 
Cbander Jain 

I 
I 

J 

4 5 6 

H. M. 

16.4.1984 

17-4-1984 o 08 
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240. Need to check the 
growth of illegal and 
fake finance and savings 
companies in tho country. 

241. Need to send directives 
to the Kendriya Vidya-
laya Sangha tan to take 
up the construction work 
on the plot allotted to 
them at Cuttack. 

242. Need to improve amenities 
in the Railway Colony of 
Danapur. 

243. Need to upgrade Srinagar 
Airport as an interna-
tional airport. 

244. Need for starting Sangam 
Express from Saharan-
pur. 

245. Need to centralise desig-
Ding and engineering 
activity of PDIL at one 
place. 

246. Need to ensure parity in 
pay Icales of teachers 
and _taft' of schools rUD 
by Neyveli Lignite Cor-
poration. 

247. Need 10 restore atop-
pages -of Bikaner-Delhi 
Mail at Napasar. Sri 
Dungalgarh and Rajalde-
sar Stations on Western 
Railway. 
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Shri Chandra 
Pal Shailani 

Shrimati 
Jayanti 
Patnaik 

Shri Rama-
vatar Shastri 
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r 
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I 

6 
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248. Need to extend the 49 Sbri Motibbai 
DN, 50 UP train run- R. Cbaudhari 
niog between Sabarmati 
and Ahmedabad upto 
Kadi. I 

J 

I 
249. Need to implement the Shri Satya. I 

suuestionl of National narayan Jatiya I 
Campaign Committee of I 
Labour Orpnisation of 

I 
18-4-1984 

January, 1984. 
I 

~  to ban smoking on Shri Bishnu I 

the Indian Airlines Prasad I 
ftights. I 

251. Need to provide air Shri K. 

J aervice to Koraput Pradhani 
(Orissa). 

252. N«d for discussion on Shri Krishan 

1 the policy of sugar pri- Pratap Siogh 
cina. 

253. Need to provide depart- Shri Ram 
mental transport to the Pyare Panika 
postal department in 
Mirzapur district of 

I Uttar Pradesh to enable 
prompt delivery of mail. 

r 
19-1-1984 0 10 

254. Need for Central usis- Shri Subodh 
tance to West Bensal Sen 
Government for early I 

completion of Tecata 
barrage irrigation pro-
ject. 

,# StatuI of Urdu. Shri Chitta 
Basu 

256. Need to take measures Shri Laxman I 
to IUPPrcu Nualite acU- Karma 

, 
vitica in the country and 

J save tribal people from 
luffcrinp. 
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257. Need to include fishermen 
in the list of Scheduled 
Castes. 

258. Power Ihorta&e and need 
for early repairs to 
atomic and thermal 
power plants of Rajas-
than. 

259, Spread of Small-pox in 
certain districts of Uttar 
Pradesh and need to 
take immediate reme-
dial measures, 

260. Need to take appropriate 
steps to increase the pro-
duction of pulses, 

261, Insanitary conditions in 
Mathura (Uttar Pradesh) 
and its inclusion in the 
list of pilgrim places. 

262. Need to take up Srisai-
lam Project in Andhra 
Pradesh as a National 
Project, 

263. Need fo ~ with the 
representatives of women's 
organisations about the 
plan allocations for the 
upliftment of . women 
before finalising the 
Seventh Five Year Plan. 

264. Need to give clearance to 
'Neorakhola Project' of 
Kalimpong and to give 
funds to West Bengal 
Government for provi-
ding drinking water 
in DaJjecling and otlier 
areas. 

8S 

3 4 

Shri N. DenDis 1 

Shri Virdhi 
Chander Jain 

Shri Chandra 
Pal Shailani 

Sf.ri Chinta-
mani Jena 

Shri Digambar 
Singh 

Shrl Puchala-
palli Pencha-
laiah 

Smt, Pramila 
Dandavate 

Shri Aoanda 
Pathak 

'I 

t 

~ 
I 
i 

I 
I 
I 
I 

t 
I 

J 

6 

H  M 

23.4.1984 o 14 
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265. Abolition of Excise Duty 
on P.V.C. Films manu-
factured' by CalClDdering 
process. 

266. Need to take steps for 
~  utilisation of, 

fonds for research work 
in diJferent science labo-
ratories in India, 

267, Need for settin. up of 
proposed Railway Coach 
Factory in Palahat. 
lCerala. 

268. Steps to iocre8se the 
rice production in the 
country. 

. ~ C  in regard to 
~ ~  of farm products. 

, 
270. Need to consider the 

demands of All India 
Secondary TcachCll'l' Fe-
deration. 

271. Aaftatfon by employees 
of Comptroller and 
AUliitor General of India 
apita! the proposed 
diviSion of Accoullts and 
Audit Dcpartmeots. 

272 Need to protect atchaelo-
gical excavations in 
Valahali district of Bihar. 

273. Havoc beina caused on 
health &y excessive usc of 
tOllic pesticides on \'eF-
tables anct need to take 
effective step. to regulate 
it. 
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274. Need for a railway line Shri Mahavir 
between Sahajawan and Prasad 
Dohrigbat to remove the 
backwardncss of Bans-
aaon. 

275. Need Cor a clear tralufer Sbri ~ 

policy in I.D.C. in regard bbai 
to its person nel. 

276. Need for probe into the Shri Nihal 

allegation that polluted Siqh Jain 
I 

water is being supplied I to the people of Alra for I 
drinkio8 especially in the I 
cantonment area. I 

j 

\ 
Strike by hosiery industry Sbri Era r 25·4.1984 0 11 277. 
workers of Tiruppur in Mohan 

J 
Tamil Nadu and West I 
Bengal and need for I 
Central intervention to I 
settle their demands. j 

I 
I 
I 

278. Delay in paymeot by Dr. Vasaot I Baoks in certain districts Kumar Pandit 
of Madhya Pradesh 
iocluding Rajgarh. Ouoa I and Vidisha and need 
to provide sufficient I 
funds to enable Dormal I 
functioning. I 

279. Urgent need to supply Shri N. t 
band rolls by the excise Soundarajan 

I department 10 factories 
manufacturing sarety 
matchcs in Sivkasbi. 

280. Need 10 sohe the Shri Basudeb 
grievances of :Signal Acbarya 
and Telecommunication 
staff. 
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281. Need to 'take policy Prof. Saif-ud- , decision that only non- Din Soz 
arable  land would be 
taken for construction of 

J roads for defenco pur-
poses in Kamah and 
elsewhere in J. & K. 

282. Need to develop the Shri Bishnu 

1 airstrip 'at Misa near Prasad 
Kaziranga, Assam for 
Vayudoot service. 

I 
I 

. 283. Need to abolish taxes Shri Ramava-
, 

on I 
medicines, stopping the tar Shastri I import of drugs and for 
revitalisation of Public ~ 

Sector Drua industries' I 

284. Need to stop the practice Shri Baburao 
of surrender of dacoit! Paranjpc 
in Madhya Pradesh. 

~ 26-4-1984 0 J.J 
285. Need for a Railway 8mt. Bibha 

, 
Station at BatbDa in Ghosh 

, , 
Sealdah Division. Goawami , 

1 

286. Need to develop the new Shri A.K. I 
breakthrough in cot(e Roy I 
technology invented by , 
a retired minml EDlineef 
of CIt. in Dhanbad by I 
providing finances, facili-
ties and other help ~ 

the inventor. 

, 
287. Scarcity of paper in Shri KT. 

r 

Tamil Nadu resulting in lCe&alram 
postpoaement of exami-
nations and need to taker 
measures ror incrt:asina 
the production of paper ! 
by small paper mills. ! 

~ .... -------.-
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288. Need for central aasis- Shri Kishan 

tance to Hialachal Datt SuI tan-
Pradesh  {fovernment for puri 

I ,lVlng compensation to I 
the people whose land/ \I 
houses were acquired I for constructing· roads, 

I 
26.4,1'84 

289. Need  to provide drink- Shri Uma I ing water to the people Kant Mishra 
of Mirzapur, Varanasi I 

i and small villages of I 
hilly regions. J 

,290. Need to relax the  ban Prof. Narain 1 for hilly areas In regard Chand 

I to creation of new posts Parashar 
and filling up of the 
vacant posts. 

291. Non-availability of pos- Smt. Krishna 
tal articles in certain Sahi 
rural post offices of 
Bihar and need to ensure 
their availability. 

292. Need to extend 4he Shrl Digambar 
Yamuna-Ganga train up Singh 

~ 
to Delhi in the morning 
and up to Mathura in 
the eveniol. • 30.4..1984 0 12 

293. Need  to direct Punjab Shri Virdhi I 
I 

Government to transfer Chander I 
the charllC of headworks Jain 
of Roper, Ferozepur and 
Harika to Bhakra Deas 
Manalement Board as 
per Punjab re-ol1Janlsa-
tion Act, 1966. 

~  Need to provide ade- Sbri Harikcsh 
quate quantities of diesel Bahadur 
to farmers in differeDt 
parts of Uttar Pradesh. 
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295. Need to remove tbe ban Prof. Ajit ,. 

for transporta tion of coal Kumar Mehta 

by road in Bibar till the 
railway transport facili- I 
tics become adequate. I 

296. Need to malte 'India Shri R.L.P. 

Mica Trading Corpora- Verma 
I tion' an independont 

corporation and to can· 

J 
stitute a separale 'Indian 

30-4-1984 

Mica Production Corpo. 

ration. 

297. Need for dubbin& of film Prof. P.J, 1 'Gandhi' in all regional Kurien 

langua&CS of India. I 
298. Need to ban the plying Shri Bishnu 

of cycle. rickshaws on Prasad 

New Delhi roads and 10 
pr\)llidc soft loans from 

banks to the rickshaw 

pullers for purcbasinl 
autorickshaws. 

299. Need to reject the pro- Shrl Chlnta-

posal or shifting Regio- mani Jena 

nal Referencc Standard 
Laboratory from Khan-
dagiri ncar BhUbaQCIwar I 
to Oauhati. • I 

I 
2 • .5.1984 0 16 

300. Need for a direction to Shri R.P. r 
the Bihar Government to Vidav 

restore the earlier old· 
age pension ~  . 

301. Need to extend retire- Shri Ajit 

ment benefits to the Kumar Saha 

casual labourers ,""orking 
in Indian Railwaya. 

301. Need to take steps for Shri A. Sena. I providin& fodder for tbe pathl Gounder 

cattle. I 
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~ ~  
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303, Irregularities and ioeffi . Shri B.D. ") 

ciency in the Handloom . SinSh I 
Corporation and need I 
(or Improvinll the lot of 

, 
weavers, I 

304, Reported InvOItmenta by -Prof. Saif-ud- I banks of J & K State in Din Sot 2.5.1984 
other States and need to r acrutinise their operatio. 

nal stralelY iD JammJ I 
and kashmir. I 

3Os. Need to provide medical 
I 

Shri Ram , 
facilities, accommodation, Vilas Paswan I 
jobs etc. to lepen. - , 

I 

306. Need tn eDbaDee tbe Shri Nandi I 
financial grant liven to Ye1\iab I 
Socunderabad' Canll. to I provide minimum basic I 
amenities. J 

lO7. Need to ensute the Shri ArjlJD '1 
punctuality and daily Setbi 

, 
running of Neelachal I 
Express. 

, , 
... I 

308. Need to extend the Sbri Pratap 
, 

NREP and RLBOP Dbanu Sharma I 
Schemes to village I 
Amon, Tehsil Dudhuri in I 
Vidisha P8rliamentary I 

I 
constituency. 

r 3.!.1984 0 .6 

~  Need for early imple. Shrl V.S. 

mentation of leuriar- Vijayaragb .... I kutty-IC.arappara multi. vaD 

purpose projeCt 10 I 
I 

Kerala. I , 
~I  Need for proper utilisa- Shr} D.L. I ' tion or the IIlnd oT For- Raith. 

bellanj Airport (PurDea), 
, 
J 

Bihar. J -.-
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H. M. 
311. Need to reduce the Sbri Mui ) 

custom duty on raw Ram Balri I material for cork indus. 

I try 10 sa.e it from 
~  I 

I 
312. ~  to reject tbe move Sbri Bbeekba: 

I of Works and Housin, bhai 
Ministry to lake  over the 
Lodhi Road barracks 
from Department of 
Ciyil Ayiation. 

313. Need to consider the Dr. A. 
demands of employees lCalanidhi 
of Ordnance Clothing 
Factory al Avadi, 
Madras. 

I 
3·'.1984 Need for assistaace >-314. to Sbri Era 
I .i1k industy. Anbarasu 
I 

315. Alarming imp:Jr!s of Shri T.S. I 
I 

yeselable oils and need NOli I for proper researcb in 
our country to increase I its produclioln. 

I J16. Non· payment of IUlar Sbrj K.M. -cane arreals by three Madhukar 

I 
suaar mills of But 
Cbamparan district 
(Bibar) to lbe cane ,ro-
wen. 

, , 
ll7. Refusal by the Fourth Shri Ajit Baa 

Pay Commission to 
entertain the memoran· 
dum submitted by the I 

I 
Sainik School Employcos" 

J Association. 

l18. Need to decll're Allaha- Sbrl IC..P. 1 
bad University as a Tewari ~ M·l,Sl84 0 14 
Central University. J _. __ . _ ........ _._--_. 
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H. M. 

319. Jobs for th, unemployed. Shri Mani 1 Ram Bagri 

I 
320. Need to give more faci- Shri N. I 

lities to freedom figh- Dennis I 
ters. 

321. Need to proridc relief to Shri p. 
the people of Chang- Nnmgyal 
than, region of Laduk,1 
who were affected due 10 
heavy snowfall in 1982 
and had lost the entire 
callie wealth. 

322. Likely closure of certain Shri D.S.A. 
uneconomic railway Sivaprakasham 
stations in Madurai 
division of Southern 

~ railway. 7-5-1984 

323. Need to provide facili- Shri Harish 
( 

ties to Bengali refugee Kumar I 
\ 

families settled in PiIi- GRngwar I 
bhit, Uttar Pradesh and 
to include their names in 
voters' list. 

324. Need for setting up a Shri Baburao 
Commission to consider Paranjpe 
the problems of bidi 
workers. 

325. Need to construct a Shri Sushil 
ftyover over old Kalna Bhattacharya 
Road near Burdwan 
Railway Station in West 

Denaal. 

326. Compensation to paddy Shri S.A. 
cultivators In Tamil Dorai 

I Nadu whose crop. were Sebastian 
destroyed due to pest 
infection. I 

) 
---------
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H. M. 

327. Need to complete the Smt. Kishori 
11 Kati Yhermal Power Sinha 
I 

Project within proposed \ 7-5-1984 
time limit to tackle the I 
problem of power shor- I 
tage in Bihar. J 

328. Claim made by the Salt Dr. Subra- '1 Commissioner OD land maniam 

sold to the people and Swamy I 
cooperative Housing I 
Societies in Chheda 

I Nagar and Garodia 
Nagar in Bombay and 

J 
need for central inter- I 

~  
Need for tightening up Shri Madhav-
the provisions of the rao Scindia 

Bonded Labour (Aboli-

tion) Act. 

330 Need to ban the export SOH. Madhuri I 
of human skeletons. Singh. r 8-5-1984 0 J' 

I 

331. Compensation (or the Shri Suraj 
1 , 

structural weakneSses in Bhan 
I 
I 

flats constructed in , 
Prasad Nagar, Delhi by ,-
ODA and refund of I 
escalated price charsed I from allottees. 

332_ Need to provide kero- Shti Harikesh I 
sene to villagers of Bahadlolr I , 
Eastern Uttar Pradesh , 
and' to take action 

aaainst black marke- I 
I teers. I 

!33. Need to repair National Sbri R.P. I 
Highway No. 31 from Yadav r 
Maheshkhut ~ ~  r in Bihar and to consttuct 

t. 
new puces rOllds in thar J region. 
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334. Lockout in Prathama Shri Chander 1 Bank in Muradabad Pal Singh 

resulting in hardships to I 
people. I 

335. Need for a Railway line Shri Blr Bal 
I 
I 

between Sardar  Sahar-

I Hanumangach I';a Mandi 
Rawatsar in Rajasthan. J 

I 
336. Need for direction to Shrimati Usha. I 

the concerned authorities Verma I 
to purchase wheat from 

, 
~ 8-S-1984 farmers in Khiri t Uttar 
I Pradesh). 
I 
I 

337. Need for modernisation Shri Chinta- I 

of Paradip Port Ilnd also mani Jena I 
I to iml"rovc the Railway I 

facilities· in Orissa' to 

I make Paradip POll pro-
titable. I 

I 
I 

338. Need to reconsider the Shri Basudeb I 

move of the Railway Acharya J 

Board to transfer the I 

wagon inspection work I from RDSO to RITES. 
J 

339. Need to solve immedia- Shri B. D. 1 te:y the problem of Singh 
I power shortage in Uttar 
I 

Pradesh. , 
I 

340. Need to improve the Shri Era 

i service conditions of Anbarasu 

teachers and employees' 9-5-1984 0 42 
of Sainik Schools. I·· 

I 

341. Need for steps to narrow Shri Arjun 
I 
I 

down the gap between the Sethi I 
irrigation potcntial crea- I 

ted and its utilisation. J 
-.--- - --_ .. -.--------- -.. -----.. ~  
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342. Need to take steps to 

help Iloldsmiths. 

343. Need for urgent steps 
to check the growth of a 
weed (Eupatorium, which 

is causing envi roomenla I 
hazards in Orissa. 

344. Need to expedite the 
programme for conversion 
of Rupsa-Bonginiposhi 
narrow ,auge line into· 
broad ,auge. 

345. Stt back to tourism in 
Jammu and Kashmir 
Stllte and need 10 encou-
rage Ihe same. 

346. Need to enhance the 
rate of compensation to 
the families of Sri 
Penhmbudur in Chingle-
put district (Tamil Nadu) 
who arc being displaced 
under Land Acquisition 
Act. 

347. Need to re-start the 
Passenller train between 
Khagaria and Samallipur. 

348. Need to withhold Presi-
cleDtial ~  to the 
Karnataka Education 
Bill, 1983. 

349. Strike of the non-jour-
nalists' Union in Calcutta. 

HO. Chaolic conditions in 
trains because of ina de-
qUllle inrrastruc·ure. 

Sbri Raln-
avalar Shastri 

Shrl Chin la-
mani Pani-
grahi 

Shri Man-
mohan Tudu 

Shrl Abdul 
Rashid Kabuli 

Shri T. 
Nagaratnam 

Prof Ajit 
Kumar 
Mehta 

S11ri G.M. 
Banatwalla 

Shri Sontosh 
Mohan Dev 

Shri N'lCayan 
Choubey 

4 

l 

I 
I 
I 
I 

I 
I 

I 
I 

5 

>- 9-5-·1984 
I 
I 
I 

f 
I 

I 

I 
\ 

6 

H. M. 
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3S1. Need to amend the Sixth 
Schedule of Constitution 
so tbat State Government 
of Tripura could consti· 
tute the Tribal Autono· 
mous District Council. 

~~  for a discussion 
'W' ~ the press reports 

regarding Presidential 
form of Government in 
our country. 

353. 

354. 

355. 

356. 

357. 

3S8. 

:;:::::' 

Need to solve the crisis 
in steel ro.rolling units. 

Need to take steps to 
lavo MAMC, Durgapur 
from closure. 

Scarcity of Vanaspati in 
the country. 

Need to start an Express 
train between Delhi and 
Sikar (Rajasthan) via 
Loharu. 

Need to fix support 
price of Cumin Seeds 
(Zcera) and Aniseeds 
(Saunf). their procure. 
mont by NAFED and 
SCC and steps to increase 
their exports to help the 
farmers. 

Need to fix the pay scales 
of labourers working 
in MITCO accordinll to 
Central Government 
scales. 

97 

3 

Shri AjQY 
Biswas 

Shri Di,ambar 
Singh 

Shri Lakshman 
Mallick 

Shri Kr ishna 
Chandra 
Halder 

Shri Chandra 
Pal Shailani 

Shri Bhim 
Singh 

Shri Motibhai 
R. Chaudhari 

Shri R.L.P. 
Verma 

4 

, 

II 

I 
I 
I , 

I 
I 

l 
I 
I 

I , 
I 
I 

I , 
I 
I 

I 
I 

I , 
I , 
I 
I 

J 

6 

H. M. 

9.5·1984 
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22. STATEMENT SHOWING· TIME TAKEN ON VARIOUS 
K1NDS OF BUSINESS 

-----. __ ... __ .. ----... ----... ------------------
Business 

ADJOURNMENT T ~S 

BILLS 

(a) Government Bills 

\b) Private Members' Bills 

BUDGETS 

\ . 
(a) Railway Budget 

(b) GeDeral Budget 

(c) Budget in respect of Union 
Territory of Pondicherry 

Time 
taken 

hi. M. 

6 33 

"69 22 

14 30 

. @17 14 

91 52 

58 

(d) Budget in respect of Slole 
of Punjab @@J 27 

CALLING ATTENTION NOTICES 
(Rule 197) 

DISCUSSIONS 

(a) Short-Duration Discussions 
(Rulc 193) 

(b) Half-an-Hour Discussions 
(Rulc 55) 

MATTERS UNDER RULE 377 

MOTIONS 

(a) Motions uoder rules 191 
aDd 34l 

(b) Motions under rule 388 

PRESIDENT'S ADDRESS 

QUESTIONS 

35 35 

30 01 

4 54 

10 31 

4 39 

o 02 

11 OS 

43- 1-1 

Percentage 10 the tOlal 
time taken 

_.,--,_._----_ .. 

1.7 

18.4 

3.11 

4,6 

24.4 

0.5 

0.9 

9.4 

8.0 

1.3 

2.8 

1.2 

2.9 

u.s· 
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Business Time 
taken 

H. M. 

RESOLUTIONS 

(a) Government Resolutions @ 

(b) Statutory Resolutions o@@ 

(c) Private Members' Resolutions 

STATEMBNTS (Rule 372) 

OTHER MATTERS such as Oaths or 
Affirmations. Papers laid on Table. 
Questions of Privileges, Obituary 
References, Points of Orders, 

10 

3 

Personal Explanations 18 

376 

02 

13 

46 

55 

Percentage to the total 
time taken 

2.7 

0.9 

S,O 

100.0 
~ ... ----------.--

° Joint discu5ssion took place on certain Statutory Resolutions [Viel, statement 
No. 18 (iii) SI. Nos 1 to 4 and 6] and Motions for consideration of tI'e 
connected Government Bills [Vide statement No, 3( j) SI.N os. 3.4,' ,9 and 
26]. Time taken on joint discussion has been shown under Governrrent 
Bills. 

@Joint discussion took place on a Government Resolution [V,dll statement 
No. 18(ii) and Demands for Grants in respect of Budget \Railways) for 
1984-85 and Supplementary Demands for Grants (Railwa)s) 19b3-84 and 
Demands for Excess Grants in refpect of Budget (Railways) for 1981.82. 
Time taken on joint dis(;ussion has been shown under Railway Budget. 

@@Joint discussion took place on a Statutory Resolution [ViC/,o statement 
No. 18(iii) SI. No.5] and General Discussion, Demands for Grants on 
Account and Supplementary Demands for Grants in resptct of the Budget 
(Punjab). Time taken 011 joint discussion has be'cn shown under Punjab 

Budact. 




